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ACT l o .  XXiV OF 1939. 
[PASSED BY THE INDIAN LE(~ISL~ITCTRG.] 

(Beceived the  assent of the  Governor General on the 
26th September, 1939.) 

An Act to provide for certain matters in connection 
with the taking -of the census. 

THEREAS it  has been determined to take a census n of British India during the year 1941, and whereas 
i t  is expedient to provide for certain matters in con- 
nection with the taking of such census ; 

It is hereby enacted as follows :- 

1. (I) This Act may be called the Indian Census short title 
Act, 1939. and extent. 

(2) It extends to the whole of British India. 
2. (I) Thc Central Government may appoint n Census Appintmen( 

Commissioner to supervise the taking of the census cemws*a" 

throughout British India, and Superintendents of 
Census Operations to supervise the taking of the census 
within the several Provinces. 

(2) The Provincial Government may appoint per- 
sons as census-officers to take, or aid in, or supervise 
the taking of, the census within any specified local 
area. 

(3) A declaration in writing, signed by any authority 
authorised by the Provincial Government in this behalf, 
that any person has been duly apj>ointed. a ceiiaus- 
officer for any local area shall be conclusive proof of 
such appointment. 

(4) The Provincial Government may delegate to such 
authority as i t  thinks fit the power of appointing 
census-officers conferred by sub-section (2). 
E 3. The Census Commissioner, all S~~perintendents of of 
Census Operations and all census-officers shall be deemed census antho. ritiea as pnblio 
to be public servanb within the meaning of the Indian mmaU% 

Penal Code. 
4. (1) (a) Every officer in command of any body of DISO~W , 

men belonging to His Majesty's naval, military or air duties of 
cemw.offim 

forces or of any vessel of war; in certain 
caaea 

(b)  every 

[ Price : Anna 1 or lid. ] . i  o 





a lunatic asylum, 
.matory or lock-up 
;ious or educational 

manager of any 
Iging-house, emigra- 

ent, and 

le property wherein 
census persons are 

Hagistrate or by such 
nment may appoint \ 
3 duties of a census- 
lo at the time of the 

Indian Census. 8 

such owners, occupiers, tenure-holders, farmers and 
assignees, or within the areas for which such local 
authorities are established, as the case may be, and the 
persons to whom an order under this section is directed 
shall be bound to obey it and shall, while acting in 
pursuance of such order, be deemed to be public 
servants within the meaning of the Indian Penal Code. 

6. (1) A census-officer may ask all such questions of giyO;fand 
all persons within the lirnih of the local area for which obligation to 
he $3 appointed as, by instructions issued in this behalf 
by the Provincial Government and published in the 
official Gazette, he may he directed to ask. 

(2) Every person of whom any question is asked 
under sub-section (1) shall be legally bound to answer 
such question to the best of his knowledge or belief: 

Provided that no person shall be bound to state the 
name of any female member of his household, and no 
woman shall be bound to state the name of her husband 
or deceased husband or of any other person whose name 
she is forbidden by custom to mention. 

7. Every person bccupying any house, enclosure, ownpier to 
perm t scceas vessel or other place shall allow census-officers such andaffixing 

access thereto as they may require for the purposes ofef ~ombem. 
the census and as, havkg regard to the customs of the 
coimtry, may be reasonable, and shall allow them to 
paint on, or a& to, the place such letters, marks or 
numbera aa may be necessary for the purposes of the 
census. 

8. (1) Subject to such orders as the Provincial Govern- z;$z~fl,, 
ment may issue in this behalf, a census-officer may, npschedo~e. 

within ihe local area for which he is appointed, leave 
or cause to be left a schedule a t  any dwelling-house or 
with the manager or any officer of any commercial or 
Industrial establishment, for the purpose of itxi being 
Med up by the occupier of such house 01, of any speci- 
fied part thereof or by such manager or officer with such 
particulars as the Provincial Government may direct 
regarding the inmates of such house or part thereof, or 
the persons emjdoyed under such manager or officer, as 
the case may be, a t  the time of the taking of the census, 

(2) When such schedule has been so left, the said 
* 

occupier, manager or officer, as the case may be, shall 
fill i t  up or cause i t  to be filled up to the beat of his 
knowledge or belief so far as regards the inmates of 
such house or part thereof or - ]th&gpersons employed 

under him, 
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Provided that no such prosecution shall be instituted 
except with the previous sanction referred to in section 
10. 

12. No Court iilferior to that of a Presidency hTagis- Jurisdiction 

trate or a Magistrate of the second class shall try, whether 
under this Act or-under any other law, any$liing which 
comtitutes an offence under this Act. 

1.8. No person shall have a right to inspect any book, llecords of 

register or record made by a census-officer in the d i ~ - ~ ~ ~ , ~ ~ ' ~ , " 0 ~  
charge of his duty as such, or any schedule delivered itiapcction 1101 

udmissiblc is 
under section 8, and notwithstanding anything to the ,,i~,,,,. 

contrary in the Indian Evidence Act: 1872, no mtry 
in any such book, register, record or schedule shall be 
admissible as evidence in any civil proceeding what- 
soever or in any criminal proceeding other tllaa a prose- 
cution under this Act or any other law for an.y act or 
omission wh~ch constitutes an offence under this Act. 

14. Notwithstanding anything in any enactment OF Temporary 

rule with respect to the mode in which a census is to be other S"8r'e"si0n I ~ L W  BB 

talcen in any municipality, the municipal authority, to mode of 

in consultation with the Superintendent of Census 
Operations or with such other authority as the @tie& 
Provincial Government may authorise in this behalf, 
shall, at  the time appointed for the taking of the census 
of British India during the year 1941, cause the census of 
the municipality to be taken wholly or in part by any 
method authorised by or under this Act. 

IS. Notwithstanding anything in any enactment or power in 

rule in regard to municipal, local, union or village funds, ,",r&: 
the ProvincLtl Government may direct that the whole 
or any part of any expenses incurred for anything done 
in accmdance with this Act or the rules made there- 
under ky be charged to any municipal, local, union 
or village fund constituted for, and on behalf of, the 
area ~ i t h i n  which such expellses mere incurred. 

16. The Census Commissioner for British India oraront 
any Superintendent, of Census Operations or such person statistical abstraota 

ss the Provincial Government may authorise in this be- 
half may, if he so thinks fit, a t  the request and cost (to be 
determined by him) of any local autllority or person, cause 
abstracts to be prepared and supplied containing any such " 
statistical informatioli as can be derived from the census 
returns for Gritish India or the Province, as the case 
m y  he, being information which is not contained in 
any publkhed report and which in his opinion i t  is 
reasonable for that authority or person to require. 

17. (1) The Central 
3 
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- ACT No. XXV OF 

-- 
[PASSED BY T H E  INDIAN LEGISWTURJ~.] 

(Received tlte assent of t h e  Governor Gene,,& o n  tlze 
2 6 t h  Xeptember, 1939.) 

An Act further to amend the Indian Salt Act! 1882 
for certain purposes. 

'AS it is expedient fu~ther to amend the WHERE Indian Salt Act, 1882 for the purposes herein- 
after appearing ; 

It is hereby enacted as follows :- 

1. (I) This Act may be called the Indian Salt Short title and 

(Amendment) Act, 1939. 
cornmonoemen t. 

(2) It shall come into force on such date as the 
Central Government may, by notification in the 
official Gazette, appoint in this behalf. 

2. In  section 1 of the Indian Salt Act, 1882 (herein-:nfm;nt ;: 
after referred to as the said Act), for the words andact of 

figures " sections 2, 7 and 8," the word and figure " sec- lgS2- 
tion 7," shall be substituted. 

3. I n  section 3 of the said Act,- Amendment section 3. of 

(Q,) in the definition of " Assistant Comlllissioner " 
the words " an Assistant Commissioner of 
Northern India Salt-revenue, and also in- 
cludes " shall be omitted ; 

(b) in the definition of " Salt-revenue-officer " the 
words " any officer of the Northern India 
Salt Department and also includes " shall 
be omitted. 

4. Por section 5 of the said Act the follo~&~g SecrSnbstituti~n of 

tion shall be substituted, namely :- new ~ection fo r  . 
se0tion~6. 

<' 5. The Central Government may, by notificationAppointment 
in the official Gazette, appoint with such ,designation of control oEcers admin. to 

as may be therein, one or two officers to con- istrrrt.ion of 

?UBLICATIONS trol the administration of salt-revenue under this Act, salt-rcvenue. 

and where 
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ACT No. XXVI OF 1939. 
[PASSED BY TI-IE INDIAN LEQISL.\'~'I~HE.] 

(Received Ike assaqzt of the Governol* Ge.neral ON, fl tc 
26th Xeptenzber, 1939.) 

An Act further to amend the Code of Civil Pro- 
cedure, 1908 for a certain purpose. 

HEREAS it is expedient further to amend the W Code of Civil Procedure, 1908 for the purpose 
hereinafter:appeari11g ; 

It is hereby enacted as follows :- 
1. This Act may be called the Code of Civil Pro- snort title. 

cedure (Amendment,) Act, 1939. 
2. In sub-rule (1 ) of rule 48 of Order XXI of theamendmeat 

First Schedule to the Code of Civil Procedure, 1908,;J;er 01 

for the words " in this behalf, the officer or other person the ~ r ~ l t  &ho. 

whose duty it is to disburse such salary or allowances dnle of 1908. to A C ~  v 
&shall withhold and remit to the Court the amount due 
under the order, or the monthly instalments, as the 
case may be. " the following shall be substituted, name- 
ly :- 

" in this behalf,- 
(a) where such salary or allowances are t o  be 

disbursed within the local limits to which 
this Colde for the time being extends, the 
officer or other person whose duty it is to 
disburse the same shall withhold and remit 
to the Court the amount due under the 
brder, or the monthly instalments, as the 
case may be ; 

[b) where such salary or allowances are to  be 
disbursed beyond the said limits, the officer 
or other person within those limits whose 
duty i t  is to instruct the disbursing authority 
regarding the amount of the salary or allow- 
ances to be disbursed shall remit to the Court 
the amount due under the order, or the 
monthly imtalments, as the caq  may be, 
and ihhll direct the disbursing au%%ority to 
reduce the aggregate of the amounts from, - 
time to time to be disbursed by the 
hggregate of the amounts from time tb 
time remitted to the Court." 

. 
p T J B b l B ~ ~ D  BY THE ~ N A Q E R  OF PUBLICATIONS, DELEI. 

P B ~ ~ E D  BY THE MANAGER, OVERNMENT OF INDIA -88, SIXLA. 
. 

1939 
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ACT #a. XXVll OF 1939. 
[PAssJ~D BY TEE INDUN IJIWISLBTURE.] 

(Received t h e  assent of the  G o v e r n o ~  General on  t128 

26th XeptemBcr, 2939.) 

An Act further to amend the Indian Tea Cess Act, 
1903 for a certain purpose. 

ELEREAS it is expedient further to amend the W Indian Ten Cess Act, 1903 for the purpose herein- 

It is hereby enacted as follows :- 

1. (1) This ' ~ c t  may be called the .Indian Tea Cess ~hart title and 

(Amendment) Act, 1939. mmmenoemen6. 

(2) It shall come into force on such date as the Central 
Government may, by notification in the official Gazette, 
appoint in tbis behalf. 

2. In  clause (d) of sub-section (2) of section 4 of the Amendment.of 
Iridian Ten Cess Act., 1903, for thc words " two on theeeotion dot IX of 1903- 

recommendatiorl of the Government bf B e ~ g a l  of which 
one is to represent the Tea Piar?i;ers in North Beigal 
and one " the words " one on the recommendation of the 
Terai Indian Planters' Associa.tion~ one on the recom- 

.------ 

PUBLISHED BY THE &TANAGER OF PUBLICATIONS, DELHI. 
PRINTED BY THE MANAGER, GOVERNMENT OF INDIA PRESS,  SIX^. 



ACT No. XXVlll OF 1939. 
[PASSED BY THE INDIAN LEGISLATURE.] 

(Received t k e  assent of the  Governor Generul c n  t h e  
26th fleptember, 1939.) 

An Act t:, make the provision referred to Jn sub- 
section (1) of section 620 of the Government of 
India Act, 6935. 

HEREAS i t  is expedient to make the p~ovision W relating to medical diplomas granted in the 
United Kingdom or Burma which is referred to in 
sub-section ( 1 )  of section 120 of the Government of 

2. India Act, 1935 ; 
It is hereby enacted as follows :- 

1. (I) This Act may be called the Medical Diplomas short title 

Act, 1939. and extent. 

(2) It extends to the whole of British India. 
2. I n  this Ac& 1)ehitions. 

( a )  " diploma " has the meaning swigned to i t  
in sub-section (7) of section 120 of the Govern- 
ment of India Act, 1935 ; 

(b)  " United Kingdom " means the United King- 
dom of Great Britain and Northern Ireland. 

3. So long as the condition set out in sab-section ( 3 )  Conditions for 

of section 120 of the Governnlent of India Act, 1935 ~ ~ ~ ~ , " g f m m  

continues to be fulfilled, a British subject domiciled in Britishsubjecta 

the United Kingdom or India who, by virtue of a medical ~ ~ ~ i c i l ~ n i $  
diploma granted to him in the United Kingdom, is, or Kiqdom or 

Indm who hold is entitled to be, registered in the United Kingdom as 
a qualified medical practitioner shall not, by or under :LW;;min the 
any law for the time being in force, be excluded from United 

practising medicine, surgery or midwifery in British ~ , " g ~ ~ ~ o d  2 
India or in any part thereof, or from being registered inadequacy of 
as qualified so to do, on the ground that such diploma BUCh dip1om*. 

does not furnish a s&cient guarantee of his posses- a 

sion of the requisite knowledge and skill for the practice 
of medicine, surgery and midwifery, except in accord- 
ance with the following conditions, namely :- 

( a )  Notice of every proposal for excluding the 
holders of any such diploma from prsctice or , 

registration 
3 
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ACT No. XXIX, OF 1139. 
'' 

[PASSED BY THE INDIAN LEQISIJATURE.] 

(Beceived the assel~t of the Gove~no.r Gener~zi' on i l ~ e  
26th September, 1939.) 

EREAS it is expedient further to amend the 
Indian Tariff Act, 1934 for the purpose hereinafter 

appearing, and to validate the levy and collection of 
duty.,,on the import of wood pulp during the ,period 
commencing the 1st day, and ending the 20th day, 
of April, 1939 ; 

It is hereby enacted as follows :- 

1. This Act may be called the Indian Tariff (Fourth8ho*title. 
Amendment) Act, 1939, 

2. I n  the First Schedule to the Indian Tariff Act, ~ ~ P , d ~ ; ; ~ i " q  
1934, in paragraph (c) of Item No. 22 (5), to the entry ,lo to A C ~  

in the fourth column the words and figure " or 25 per ?&Xrr 
cent. ad valorem, whichever is higher " shall be added. , 

3. The declaration inserted, in exercise of the power Validation of 

conferred by section 3 of the Provisional Collection of ::~dsz o/nd 

Taxes Act, 1931, in the Indian Tariff (Secofid hnend-cehi" dots- 

ment) Bill, 1939 shall be deemed always to have 
applied to the provision in the said'Bil1 relating to the 
duty on the import of mood pulp, notwithstanding that 
the said provision purported to impose a revenue, a,nd 
not a protective, duty ; and all duty levied and collected 
on the iniport of wood  pulp^ during the period commenc- 

applied to the said provision. 

PUBLISHED BY THE MANAGER OF PUBLICATIONS, DELHI. ' 

PBINTE~ BY THE MANAGER, GOVERNMENT OF INDIA Pmaa, SIYLA. 
1939. 



ACT l o .  XXX OF 1989. 

(Keceived the assent of the Governor General on the 
26th September, 1939.) 

An Act to amend the Law of Evidence with respect 
to certain commercial documents. 

HEREAS it is expedient to amend the Law of 
Evidence with respect to certain commercial 

It is hereby enacted as follows :- 
1. (I) This Act may be called the Commercial DOCU- shod title 

ments Evidence Act, 1939. and extent. 

(2) It extends to the whole of British India. 

2. Notwithstanding anything contained in the In - s~~ment ,o r  
relevant facts 

I 1872 dian .Evidence 'Act, 1872, statements of facB in issue. 
I U  scheduled 

or of relevant facts made in any document included indocumens to 
the Schedule as to, matters usually stated in such docu- bc them- 

selves relevant 
ment shall be themselves relevant facb within the mean- facts. 

ing of that Act. 
3. For the purposes of the Indian Evidence Act, 1872, Presumption 

and notwithstanding a n y t h g  contained therein, a as ness to of genuine. ~ O C U -  

(a) shall presume, within the meaning of that Act, . 

in relation to documents included in Part I 
of the Schedule, and 

(b)  may presume, within the meaning of that Am 
in relation to documents included in Part I1 
of the Schedule,- 

that any document purporting to be a document includ- 
ed in Part I or Part I1 of the Schedule, as the case 
may be, and to have been duly made by or under the 
appropriate authority, was so made and that the state- 
ments contained therein are accurate. 

4. In the Schedule the expression " recognised Cham- %-ion. 

ber of Commerce" means a Chamber of Commerce re- 
cognised by the Government of its country as being 
competent to issue certificates of origin, and includes 
any other association similarly recognised. 

TII%J SCl3EDUL.E. 
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Commercial ~ocuments Evideltce. 

15. Licences and certificates of competency of aircraft person- 
ae] granted or validated by, or under the authority of, the Gov- 
ernment of the country to which the personnel belongs. 

16. Ground Engineer's Licence issued by a competent au- 
thority authorised in this behalf by Government. 

17. Consular Certificate in respect of goods shipped or shut out, 
consular certificates of origin, and consular invoice. 

19. Receipt for payment of customs duty issued by a Customs 

20. Schedule issued by a Port, Dock, Harbour, 'Wharfage or 
Warehouse authority, or by a Railway company, showing fees, 
dues, freights or other charges for the storage, transport or other 
services in connection with goo&. 

21. Tonnage schedule and schedule of fees, commission or 
other charges for services rendered, issued by a recognised Chamber 
of Commerce. 

22. The publication known as the Indian Railway Conference 
Association Coaching and Goods Tariffs. 

23: Copy, certsed by the Registrar of Companies, of the 
memorandum or the articles of association of a company, filed under 

- the Indian Companies Act, 1913. 

24. Protest, noting and certifying the dishonour of a bill of 
exchange, made before a Notary Public or other duly 
authorised official. - -- 

Dooumlzts in relation to which the Court " MAY presume ". 
. . 

1. Survey Report issued by a competent-authority- 

(i) in respect of cargo loaded ; or 

(ii) certifying the quantity of coal loaded ; or 

(iii) in respect of the security of hatches. o 

2. Official log book, Supplementary Official log book and 
official wireless log kept by a, foreign ship. 

3. Dock certzcate, dock chalan, dock receipt or warrant, 
Port Warehouse certscate or warrant, issued by, or under the 
authority of, a Port, Dock, Harbour or Wharfage authority. 

4. cec& te  





EvicEence. 

G'ornnaerc.ial. Docunzents E,uidewce. 

18. Receipt of a Railway or Steamship company granted to a 
consignor in acknowledgment of goods entrusted to the company 

i Port authdrity showing 19. Receipt granted by the Posts and Telegraphs Department 

nd the shuttkg out of a 20. CertiGcate or survey award issued by a recoguised Chamber 
of Commerce relating to the quality, size, weight or valuation 
of any count of yarn or percentage of moisture in  yarll 
and other goods. 

21. Copy, certified by the R.egstrar of CompaGes, of tho 
Balance Sheet, Profit and Loss Account, and audit report of a, 
company, filed with the said lxegistiar under the Indian Companies 
Act, 1913, and the rdes ]]lade thereunder. 



ACT No. XXXI OF 
[PASSED BY THE INDIAN LEC~ISLATURE.] 

(Received the assent of tke Governor General ort the 
28th September, 1939.) 

An Act to  amend the Indian Carriage by Air Act, 
1934, for a certain purpose. 

WHEREAS i t  is expedient to amend the Indian 
xx or 1934. Carriage by Air Act, 1934, for the purpose here- 

inafter appearing ; 

I t  is hereby enacted as follows :- 
I. This Act may be called the India11 Carriageshorttitle. 

by Air (Amendmellt) Act, 1939. 

2. I11 section 2 of the Indian Carriage by AirAm.dment of 
Act, 1934, after sub-sectioll (3) the following sub- seotion 2 of AO t XX of 1834. 
sectioli shall be inserted, namely :- 

" ( 3 A )  Any reference in the First Schedule 
to agellts of the carrier shall be construed 
as including a reference to servants of ,the 
carrier.'' 


